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CENTRAL ADMINISTRATIVE TRIBUNAL:PRINCIPAL SENOU
OA.r4o.514 of 2001

New Delhi , this 13th day of March,2001

HON'BLE SMRI M.P•SINGH,MEMBER(A)

Maj e11 Shankar rxumar
Upper Division Clerk
S/o Majeti Radha Krisha
Department of Science ar.u
Ministry of Science anu iscnno,uyy
Tec h n clog y B h aw a n
New Mehrauli Road Applicant
New Delhi-1 10016 ;

(By;Applicant in person)
V 0 r s u s

Union of India
srv

n o H
through Seoi euai y
Teohnology Dsvelopm=nu g,.
Department of Scienoe anu ,euhnL.,ug/
New Mehrauli Road
New Delhi-i 10015ncjv, u-w ^ ^ ^ KeSpwl lotei I I

^--1)

The applioant has filed u^h
£

direotion to grant him honorarium to the tune o,

Rs.4000/- .

2. The brief facts of the case are that ti-e
applicant, who is an employee of Ministry c,f
Scienoe and Teohnology m the rank oT

Division Clerk, has been posted to Tsohnoloj>
Development Board W  1 C h i >2) Q Pj O Pi P a. r U ) v-f i p ul i ' i 3

office for the Central Secretariat Clerica.

Service. According to him, all the employees or

the Ministry of Science and Technology who arc

posted to Technology Development Board are

paid honorarium. He .has,however, beet

honorarium without any explicable reasc,
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I asu uwo years. ine applicant also states that

l ie r laa isUUiii I ttSu TSprSSSHtat 1 OnS tO tlVS

-espondent on i .1. 1 u. zuuv and 6. 1 1 . 2000
aj tu 1 5 f o

U ; it
representat1ons are still pending with

resportdent.

3. After hearing the applicant, I find it a fit

i^dse to give a direction to the respondent to

consider the representations of the applicant

uaucG i c. , i 0 . 2oOO and 6. 1 1 . 2000. Accoi'di ng 1 y , the

respondents are directed to treat this

application as a representation of the applicant

and decide the same by a speaking, reasoned and

uGuai ied order within a period of two months from

the date of receipt of a copy of this order.

Registry is directed to send a copy of tht

r\ \ aiong with a copy of this order t
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10 uisposeu or with the abovi

directions. No order as to costs.
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